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me and.address of the establishiment : M/s.Shree Gangour Foods (Jaipur) LLP, Jaipur. ’”})
e number : RJ/1626022 ‘
iad checked D 06/2017 to 04/2019

Jaze of visif; : 20.5.19 & 3.6.2019,
same of B.0. § Vikas Goyal.

o “ Observations

The inspection of the said establishment was assigned to the undersigned Enforcement Officer to be conducted

e period 20.5.2019 to 22.5.2019 and the undersigned EQs visited the establishment on the said dates and met with
Lokesh Mukut, Authorised Person and Sh. Jayveer Singh, IT department of the establishment with the directions to
weduce the relevant records as mentioned there in the Spdt memo dated 20.5.2019.  After continuous pursuance, the
“zblishment produced the complete records on 3.6.2019 before the undersigned and following irregularities have been
wiiced on going through the records - i

dhering (}

L} The establishment is lable to eposit penal damages under section [4-B and interc
Employees™ Provident Fund & Miscellaneous Provisions Act, 1952 on late d
therefore, advised 1o deposit the EPF dues timely with the Regional Provident Fu:

st under section 7-Q of the
eposit of EPF contributions. It is
1d Commissioner, Jaipur,

Submit F.No. Y (revised) to the office innmediately,

Establishment is also advised to submit F.No. 2 (nomination forms) to the office in respect of all the new entrants as
per the provisions of para 61 of the Employees Provident Fund Scheme, 1952,

Obtaining FNo. 11 {new) from all,of the empl

oyees is mandatory as per the provision of para 34 of the EPF
Scheme, 1952,

Upload DSC of the authorized sienstory of the establishnient on the website of £

Update F.No. 5 A on line in compliance of para 36 A of the EPF Scheme, 1952,

o

Update KYC details (bank account and aadhar number) of all tt
the DSC of the authorized signatory of the establishment.

e remaining cmployees on the site of EPFO through

Books

to the office forsecuring the proper compliance of the Act and the Schemes framed there under.

for the financial year 2018-1 9 has been reported under pre saration/audit which may be submiitec

The gstablishiment is_also directed to deposit Rs.8094/- in account number 2 for the period 05/2018 to 04/2019
immediately with the Regional Provident Fund Commissioner, Jaipur,

The above report has been prepared on the basis of records as produced by the establishment and in furure
if any new surfaces/facts are brought to the notice of the department, then the establishment is fully responsible to
deposit such dues and face legal consequences. The establishment has been fully apprised with the provisions of
section 14 (1) of the Employees” Provident Fund & Miscellaneous Provisions ,f-‘;fi\ 1952, Establishment is directed
to submit a compliance report to the Regional P F Commissioner, Jaipur within ?"xd:‘,k{a\; after rectifying all the above

discrepancies under intimation to the undersigned.
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